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Police Force were raiding almost
every wvillage in the district, picking
up adivasis and torturing them with
rifle butts and lathis,

‘No Adivasi can be found in as
many as 30 villages of Pathargama

MR. SPEAKER: You cannot go on
adding.

Now you are making a new state-
ment, You aremaking a totally diffe-
rent statement. Mr. Kachaiulal
Hemraj Jain,
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MR. SPRAKER: Prof, Dilly'
Chakravarty. He i3 not bhere. Mr.
Chandrappan.

(iv) WATER POLLUTION CAUSED BY Bria
Rayoxn Facrory, MAUOOR (KxrAra)
N CHALIYAR RIVER,

SBHRI C K. CHANDRAPPAN
(Cannanore): Sir, I wish to make
the following statement under Rule
377 and request the Minister concern~
ed to take immediate steps and make
a statement in the House as soon as
possible.

I The Birlas have a rayons factory
at Mauoor in Calicut district of
Kerala, Since its inception, this Birla
firm remained in the mids of contro-
versies and it led the Ketala Govern=
ment last year to promulgate Ordi-
nance taking over the management of
this firm,

But, the Birlas could get a supreme
court judgment in their favour and
are still running the firm. It has also
been reported that this Birla firm has
cxpanded its produclive capacity even
when the Central Government had
refused to sanction their expansion
schemes It was done in complete
violation of the provisions of the In-
dusti1ial Development Regulations Act.
This is a very =serious offence, but the
Birlas could grt away with that. I
want the present Government to take
gerious note of this matter and take
actions acainst the Birlas and make
them behave.

In the last fewr weeks a serioux
situation has arisen around a lurge
area in Mavoor where the said Birla
factory is situated. In viclation of
all norms of industry and various
agreements, the Birla firm is pumping
out the polluted water with poisonous
substanees in 4 to Chaliyar river. The,
public in Calicut and Maleppuram,
districts protested against this. Tens
of tHousatrds of people in Calicut and
Malappuram districts are the victima
oﬁ!mthisseﬂomnirm“terponu-
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The entire fish in Chaliar River is
dead and floating. The animals drink-
ing water from the river are dying
The river which is source of drinking
water to many a village in Kerala has
turned inte poisonous and thus poor
people are deprived of water.

The newspapers of the State wers
unanimous in denouncing Birlas for
this highhandedness. They pay no
heed to the request made by the State
Government authorities,

(Interruptions)

SHRI JYOTIRMOY BOSU (Dia«
mond Harbour): I am surprised,

SHRI C. K. CHANDRAFPPAN: That
is why I am telling this House. This
has created an explosive and serious
gituation in that part of Kerala. I,
therefore, request the Government of
India to do the following:—

(1) Ask Birlas to close down the
factory, as it was done in Goa in
Similar circumstances, until pro=
per machineries are installed for
preventing air and water pollu=
tion;

(2) Birlas should be made to pay
compensation to the people who
became ill and who lost their
animals and agriculture;

{3) An enquiry should be ordered
into the illegal expansion of the
Mavoor Rayons Factory and it
they are found to be guilty firm,
penal actions should be taken
againgt the Birlas.

#ir, a few words may be added, name.
ly, “including the tfakeover of this
Birla firm.”
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(Vore on Account) Bill
cluding the takeover of this Birla
firm™”

I hope that the Government will act
quickly with a sense of urgency and
seriousness. -

1230 hrs,

PONDICHERRY APPROPRIATION
(VOTE ON ACCOUNT) BILL, 1079

MR. SPEAKER: Now, the House
will take up legislative business

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Mr, Speaker,
Sir, the House has already discussed
and voted Pondicherry Demands for
1978-79 and vote on Account for six
months for 1979-80. The discussion
was very lively here and much more
time than specified was taken. So, the
two Bills may be taken into consi-
deration and passed. With your per-
mission I beg to move:!

“That the Bill t. provide for the
withdrawal of certain sums from
and out of the consolidated Fund of
the Union territory of Pondicherry
for the services of a part of the
financial year 1979-80, be taken into

consideration.”

1231 hra

[MRr. DEPuTY SPEAKER in the Chair]

MR. DEPUTY SPEAKER: Motion
moved:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the consolidated Fund of
the Union territory of Pondicherry
for the services of a part of the
financial year 1979-80, be taken into
consideration.”

-

T iMoved with the recommendation of the President.



